-GOVT. OF NCT OF DELHI
OFFICE OF THE QUPERIN TENDENT OF PRISON

CENTRAL JAIL l\jo 03, TIHAR, NEW DELH]
Lele Fax No. 011-28520056, Phone: 011-28522460, Extn:-303 & 463 mail;

NO.F.3/5C1-03/AS (UT)/2025] £ G9& i DATE: g .09.2025
To, 8 \
The Hon'ble Court of, I
Ld. Pririciple District & Sessions Judg fHQ s},
It

Central District, Tis Hazari Courts, f} ;
Delhi. ot

) koo
Sub: Intimation regarding non-groductlon ofthe UTP’s on Dated 08.09, 2025
Hon’blé Sir/Madam,

et
:,(
{

;.JJ
This is in reference to wireless message received in this office on 08. 09 2025 from the DCP
DAP/NAV 3" Bn, Dethi Police respectwely Wherem it is directed to produce all the inrates through
LJC in view of the complete work strike called by Delhi Bar ‘Association at aII dismcl courts, who are

o c'me for physical court production on da ed 08:09. 2024

— '-A.__:,:

v SE L In this regard it is to inform that as per record approx 130 pnsoners are requured to be
e T groduced. before mu|t|ple Hon ble courtsﬁn all the Dlstrlct Eogrts of Delhj, on today i€, 08 09.2025.

ool rotseer, due o on- -availability of. escortf gzxards from: DAP/NAV 3% Bn, Delhi; Pulltel itis. ”Ot fac“‘ta“‘
? s ra 1 ocuce the sald pnsoners physically be[ore the. Hon ‘ble | courts

Further |t |s to mform that due to Iamlted sources/systems for produ:mg the prisopers
before the- Hon ble courts itis: not possrble to produce at'|éast 3.30 prisoners: Through Ve before the
R F Hon b]e courts on, 08: 09: 202.: Besxdes thfs, n; is-also. not possible to send all the custody warrants of

prrsoners before lhe Hon ble courts due to pauczty of tlme w3 Y s ok

Therefore, th:s Hon ble court is- hUmbly requested to kindly Iook mto the present matter and,’
pass necussary dzrertions 10 all, the Hon ‘bie’ Courts of Delhl to avoad any adverse order as welhs to. .
avoad any rIIr_gal detentlon of pnsonersgt ; : T -

Submltted please .;;;-." Fal R ) A, L SR
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4, The: Hon ble court of Pnnaple Dustnct & Sessions Judge West Drstrtct "‘I"s Hazan Courls
~ . Delhi, " CF4 Lt g
ok e .-_'_5. The Hon ble court of Prmc_:rple Dlstnct & Sessuons Juciee, Shahdara DlStl‘lCt l(arkardooma :
Ui Lo Coutts, Delhi. - B
LBl THeHon'ble court ofPrmcuplé
“Coutts, Delht, ;

7 The Honfble,court of' PrIncnple Dustrnct&Sessmns Judge, East Dustnct Karkardooma Courts

%

v

Dsstrlct & Sessaons Judge, North East Dzsthct Ka rkardooma

LI

Delhi. Y LE BT :
8. The Hon’ble court of Prmmf)le Dlstnct & Sessnons Judge New Delh: Dlstnct Patxala l-fouse o o
-Courts, New Dethi. ,;,* N

9. The Hon’bie court of Prmqp’e District & Sessronsjudge Rouse Avenue Courrs, New l)eIm
' 3 , : .
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MOST URGENT
OUT AT ONCE

OFFICE OF THE PRINCIPAL DISTRICT & SESSIONS JUDGE
WEST DISTRICT, TIS HAZARI COURTS, DELHI

o0~ >Y09)
NO.ZL’ /Cireulation/Genl./West/THC/2025 Dated, Delhi the 0 8/3/ % st
I
Sub.:- Intimation regarding non-production of the UTP’s on Dated: 08.09.2025.
Forwarded copy of Letter No. F.3/SCJ-03/AS (UT)/2025/6978 Dated 08.09.2025 received, on
thewubject cited above, from Dy. Superititendent of Prison, Office of The Superintendent of Prison,
Govt. of NCT of Delhi, Central Jail No. 03, Tihar, New Delhi for information and immediate

compliance/necessary action to:-

1. All the Ld. Judicial Officers of Wesl District, Tis Hazari Courts, Delhi. It is informed that the
above mentioned Lefter can also i)e downloaded from the Centralized Website of Delhi District
Courts or from LAYERS.

M he Chairman, Website Committee, Tis Hazari Courts, Delhi with the request to direct the
concerned dealing Officer/Official to upload the same on Centralized Website of Delhi District
Courts as well as on the Website of West District.

3. PS. to the Ld. Principal District's & Sessions Judge, West District, Tis Hazari Courts, Delhi.

4. The R&I Branch, West District, Tis Hazari Courts, Delhi with the request to upload the same on
LAYERS. "'

(Ajay Gupta)
District Judge (Commercial Court) -05/
Officer Incharge General Branch,

West District, Tis Hazari C {
Enclosure:- As above. ari Courts, Delhi




